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! Date of Decizion: 3.5.96

CP 53/96 (0A 953/89)
Pamezh Babu Sharma . Petitioner
Versus

Dr. P.S. Parcda and others : ... Respondents

CORAM: | o

HON'BELE MP, GDOPAL FRISHIA, VICE CHAIRMAN

HON'RLE MP. O.F. SHAFMA, ADMIﬂISTRATIVE MEMBER
gtitioner ... Mr. S.K. Singh

F
For the Rezpordents. ‘ ces

PER HON'RLE MF. GOPAL TRIZHNA, VICE CHAIRMAN
Pstitioner, Pamszh Baln Sharms, haz ©iled this Contempt Fetition u/s
17 of the Administrative Tribunals Ack, 1925, =allzging thak the reapondents,
by not adhzring to the Jivection given in G4 959/89, Jdzcided on 30.10.95,

have committ=l contemptoof court.

2. We have hzard the lzarnad oomsel for the peticioner and have gone

through ths records of the case.

3. Thz petitionetr was rveepaondzsnt 1o.d in the aforesaid OA and while
deciding the OA it wae chazrved that the official rasposdents in the OA can
consider the syxpzrience of the petitionsr on the post of T-€ for giving him
any other suitable appointment including ancothes post of T-6 if and when it
falls vacant by s:ecifically‘"elaxing qualificationz therefor in the peculiar
circumstances of the saze. There was no 3pecific direcition for comsidering
thz petitioner for the past of T-6 in ozas of any vacancy for it. The
petitionsy has zlveady made a repraasntaticon ko the aonzerned authority in
regard to his claim.  In the civoumstances, we £ind that ndvcase of contempt

is made out. This Contempt Petition iz, therefore, dismiszed

Vot ’
Cilaen -
(0.P. SHARMA (GOPAL FKERISHNA)
ADMINISTRATIVE MEMBER ' ' . VICE CHAIRMAN
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